
CENTRAL ADiv1INlSTRATIVE TRIBUNi~L, ALLAHABAD BENCH, 

ALLMAB,AD. 

DEited: ..,:,.llahabad, the 4th day of January, a:X)l. 

Coran: Hon' bl e Mr. Justice R.R. K. Trivedi, VG 

B.on' ble Mr. S. D§!Yal, A.M. 

contempt Application No. 42 -2f_l999 

In. 

Original Application No.1423 of 1998 

Harish Chandra Singh, 

son of .:::ir,i K.P. Singh, 

r/ o M-18, Agra Gantt. ~ ra. 

. . . . . . 
{ By Advocate Sri Shishir Kun ar) 

Versus 

Applicant 

Sr i V. K • Mitt al, I. m .• S • , 

Principal Secretary, 

Department of Hane, 

Lucknow. 

. . . . 
,(By Advocate Sri K. P. Singh) 

Respondent 

0 RD· E R ( Open . Gou rt) 

( By Hon' ~le M r. Just iC e R. R. K. Tri V ed i, VG) 

The· grievance of the learned counsel for 

the applicant is t hat the Contanpt Petition was 

disposed of finally on the statement of the l eamed 

counsel for the Respondents; though the illness-slip 

was sent by the counsel for the applicant. It is 

true that nozm al Ly we do not de cf.de cases ir.i the 

absence of the counsel for the applicant, if illness· 
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slip is sent. But in the present case, as it 

was a contempt matter, Which is essentially 

between· the Court and the cont enne r, we thought 

it fit to close th~ proceedings on being convinced 

that the anount mentioned in the order has been 
rJ"---. v, paid to the applicant through cheques. I11 tkte 

"-'\ u. 
·'-''l.~stanec~ ·wothing has been rought before 
J'.. ,~u \.!._ 

us lthat the statement made on which basis proceedings 

were cl osed1 was not correct. The cheques were 

received by the applicant Harish Chandra ..:iingh. 

In the circumstances, we do not hink it necessary 

to recall our order dated 15th November, 2000. 

The application is accordingly d sposed of. 

No order as to costs. 

t v.c. 


